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Present : The Hon'ble Mr. Justice G.
" Sivarajan, Vice-Chairman

05.04.2005

Having heard Mrs. M. Borah, learned
* |counsel for the applicant and Mr. J.L. Sarkar,

learned counsel for the Respondents, I am of
lthe view that this application can be disposed
of at the admission stage itself.

The grievance of the applicant 15 that

though the physical efﬁcienéy test and 1500

ml/k as fixed on 19.01.2005, the 1500
test

meter
meter run was adjournéd to 20.01.2005 on
which date the applicant was ill. The applicant,
it is stated, made a representation supported by
medical certificates on 24.01.2005 (Annexure ~
A foora

e = T St S ™

E) and requésted for an opportunity to appear
hisn in the 1500 meter run test. It is also stated

PO Y o

at the applicant sent further representation
on 29.03.2005 (Annexure - F) to the &tk

espondent.

e T S




comtd/- e
; 05,04, 2005 Learned counsel f’or ﬂw apphu.ant
submits that inspite of s&hnmthng v‘he

representations (Annexures - E & F), e

2T

no response from the respondents and that the |

Respondents are taking hasty steps for
2 fma%%yg the selection. Counsel also submits
" L tHat he succeededmthe written examination as

well as in the physical test conducted on

 19.01.2005.

I have also heard Mr. J.L. Sarkar, learned
counsel for the Responden’m Counsel for the
Respondents submits that if the applicant had
Y B EA SRR ¢ \‘ N submitted representations (Annexure - E & F)',
c?ﬂainly, it is a matter for the respondents to
éoilsider the same and pass appropriate order.
Counsel for the Respondents further submits
that it is not known as to whether the selection

is finalized or not.

Considering the aforesaid
circumstances, if the selection process and
finalisation of the” select:;‘cs\xl 1s’nv'c';t‘bver the
Respondents will do well to consider th%
applicant’s representations (Annexures - E&
F) and pass appropriate order thereon withi; a’
period of two weeks from the date of receipt of

copy of this order and communicate the same

immediately thereafter to the applicant.

The application is disposed of as above.
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n ~ s ‘rhe Appliea.nt, an. unaployed mgineering Mploma

| holder, 13 a.candidate for reemitmmt of Tmctman in the

 Ratlway. Department. -He applied vide. -'Annexure-B' in response

)
%o the. advertisement ('Annexure.A') for filling up 546 No.s

of posts- of. Tmekman through ‘s spocial Reemitment DI'!.VQ for
‘Seheduled egste-and -Scheduled Tribe eandidg.tes. The App}i@nt )

,opted'his candi dature fo'r 144 No.s of vaeanéi'es'o‘f 'ril-aekman
1n Lumding mvision. Tbo scheme of reemitmaxt eolnpi‘!ses
wntten examinetion and Physioal effieiency tost.

S Ind the written _test mheld the Applicant came out
‘s’ueces.‘sml; ( vide result::. sheet a@_iAnnexu!"ea-D ) uner Foll, .-
/’uoa 21708766, On 1’9.:’195‘the aate seheauiea for’imy'sien .
effieiemy test L of lifting e.nd ee.y!!ymg 35 kg of weight
' for a distance of 100 meters in 2 minutes 1n one chanee .
--withoutp putting the wetght down " as was requlred in the
adverbisemlnt the Applieane appeu-ed and passed the said :

 test suecessmny. This test vas under nom—l. on the same

date he w.s alse to appear in the Physiea.l efﬂeieney test
under Pore~2 whi eh was elrculated on 16-12-04 (ﬁde Annemre
-C) by the recmitment authority requinng a 1500 meter
ramwing te.t in 7 minutes 4n one chance. Bnt on the very
date wben the Appli cant ms to report for the second test
the Responaent authority es postponed the said test to.

s 20142005

edn.tdq. . OP/z
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Unfo:tunately the Appli mt could not appear and
' clear the second test on 80~1~3®05 a3 he wag sick and - 7
had to undorse treatment at Lumdang. The Applieant uac
g1 ek sinco somne: days bauk as certified by Rl.y Daetor at
Central Hospital Maligaon. His Appeal to tho auef Porsannel .
@rﬁeoz, N F. my Mangaon, for (Y ehaneo to appear 11; tho '

secand tost on modieal ground and. to. Sr. D.P.o. Lumding

7 are st1ll: pending whilo the seloction process 19 fast

e

going to~be~ovor.~(Annmre-E«& 1'). T

A+

| Being asgriaeVQd by this injnatice the Applicant
has approaehed before .this. Hon’ble Inbnnal and prays for

redressal of. ‘his. grievances. . o a
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In the Central Administrative Tribunal :
Guwahati Bench js: At Guwahati,

An Application under Section 19 of the Administrative
Tribunals Act, 1985y ‘

Original Application Nog of 2003,
Shri Rupak Das esccecece Applicant

Union of India & Orsy
eeeeee Respondents, -

I Particulars of the Applicant :
Shri Rupak Das
S/o Shri Hirendra Kumar Das

Resident of Rly.Qr.No.s92/A,

<]2913av\éi>ao~ |

East Gotanagar,’ Maligaon,

Guwahati - 781011

II,; Particulars of the Respondents :
1, Union of India
Represented by Miniétry of Railways,
throﬁgh its Secretary, New Delhi, |
2. North East Frontier Railway,.
Through its General Manager,
at Maligaon, Guwahati-781011,
3, Chief Personnel Officer,
North East Frontier Railway
at Maligaon, Guwahati-781011,
4, Senior Personnel Officer/
Recruitment,
North East Frontier Railway at
Maligaon, Guwahati=781011,

contd.;.Z/P;
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Particulars of the order against.Which the Application
is made :

(1) Annexure dated 16-~12-2004 issued by Senior

Personnel Officer/Recruitment, N.F.Rly. as instruction

for Physical Efficiency test and verification of

Certificates,

The Applicant, an unemployed'Engineering Diploma
holder and a candidate for recruitment of Trackman in
the Railway Department came out succeésfui in the
written test and appeared in the physical efficiency é
test on the scheduled date, He passed the said test ‘ég
under norm 1 successfully but due-to postponement by é
the authority to the next date could not appear in' ég,
Physical efficiency test under norm 2 on account of
sickﬁess; His representation for a secoﬁd opportunity
was denied, depriving him frem a fair chance of
appointment, The second test under norm 2 was not

originally advertised,

The Applicant deéclaresthat the subject matter of the
Application is within the jurisdiction of the Hon'ble

Tribunal,

Limitation ¢

The Applicant further declares that the present '
application is within the limitation prescribed under

Seqstion 21 of the Administrative Tribunal Act,1985.

Facts of the Case 3

(1) That the Applicant is a Citizen of India and is a
permanent resident of Guwahati, He is a diploma holder
in Engineering in Mechanical Branch and has been

contd...3/P;
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without employment for the last several years, He

belongs to Scheduled Caste,

(2) That the Applicant applied for the post of

Trackman in Lumding Division of N.F.Rly.in respense

to an open Advertisement published in leading News

papers., The advertisement was published as employment

Notice NoJNFR-2/2001 for category No.l for £illing

up 546 Nos, of posts of Trackman and 49 Nos., of posts

of Xhalasi thtough a special Recruitment Drive for . g
A

Scheduled Caste and Scheduled Tribe candidates,

A copy of this Advertisenent under %—
Employment Notice No,NFR=2/2001 Qﬁ
Category 01 is annexed hereto and

marked as “Annexure - A " . Y

(3) That the Advertisement (Apnexure - A) contains all
impoftant particulars regarding the Recruitment of
Trackman and Khalasi and provides for g format of
application which was duly filled up and signed by the
Applicant and was submitted to Divisional Railway
Manager/Personnel, Lumding Division of North East
Frontier Railway. The Applicant opted to offer his
candidature for 144 nos, of vacancies of Trackman

available in Lumding Division.’

A copy of this Application dated
9-11=2001 is annexed her@to and

marked as "Annexure - B",

contdes 4/P o



(4)

(5)

- 4 -

That the Applicant applied for the post of Trackman

believing that the scheme for Recruitment under the

Employment notice No,NFR-2/2001 category No,0l1 is the

only and the one scheme im which he shall have to

qualify in the selection for the post of Trackman,

That the scheme for recruitment as advertised provides

inter-alia that the recruitment process shall be in

three stages viz. (i) Objective type written examinae~

tion (Preliminary test) (ii) Objective type written é%

examination (final test) and (iii) Physical efficiency é *

test., | § A
Further the advertisement prescribed a physical

Standard as below

fThe candidates mﬁst possess sound bodily health
and pﬁysical fitness to do hardwork as indicated in
job requirement, anywhere and at any time throughout
the year, The physical efficiency test may inter-~aliay
include liftihg weight of 40 kg, and ability to run
with the weight for a distance of hundred meters-within :

preseckibed qualifying time", (Annexure - A).

Further the job requirement stated in the

Advertisement is as follows

"The post of trackman is basically meant for the
maintenance of Railway track. The job entails lifting
heavy rails and working with spade, sickle beater steel,
bar-crow, rake ballast and other P-Way tools for the
up-keep of track, Bridges and other twack fixtures, -

The Posting of trackman will be in remote areas of

contd,.«5/Ps



Divisions's' The nature of job is arduous and requires
a high leyel of physical fitness for efficient dis=

charge of duties"y

(6) That the authorities going beyond the advertised
maximum norm of the Physical standard and'physical
efficienty test issued another norm under an exdcutive
Annexure dated 16-12-2004 issued by Sr,Personnel Officer/
Recruitnent/N.F.Rly; That at the new norm No.,2 a 1500 é
meter running test in 7 minutes in one chance was

included as the phsycal efficiency test,

A copy of the Annexure dtd, Q}—;
16~12-~04 is annexed hereto and

marked as "Annexure = C%",

(7) That the Applicant with Roll No.21708766 appeared
in the written test and came out successful, That he
appeared for physical efficiency test of liftingvand
carrying 35 kg. of weight for a distance of 100 meters
in 2 miniutes in one chance without putting the weight

down and cleared the test;

The result sheet of the written
test published in an open
-Advertisement is annexed as

Annexure - "D%,.

(8) That on 19-1-2005 i.e, the date Scheduled for
Physical efficiency test the applicant reported himself
and was successful in the test of physical efficiency

in norm 1. But when he was to appear in the physical

contd..;6/P5
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efficiency test under norm 2 on the same day he was not
accommodated alongwith some others and instead the
applicant was called on the next day to appear in the

said test under norm 2,

(9) That unfortunately the Applicant could not gppear
to take the test on the following day (i.e. on ©20/01/05)
as he was sick and under treatment of Railway Doctor ‘
at Lumding. He represented to Chief Personnel Officer,

and Sr. D.P-O-LI&M"&
N.F. Rly.Aﬁor a chance to take the 1500 meter running
test under norm 2 to be given to him under the unfore-
seen circumstances of his sicknggs{lquopy\pthis é%
application dtd. 24/01/2005 to €hief Personnel Officer, é

ond o Sr. p.P.OLMG el 2932008

North East Frontiner RailwagAalongwith the supporting %‘
medical certificates are annexed .to this.Application

& placed as "Annexure dE"éode and "F" respe ctively.

(10) That in fact the Applicant was sick since 14-01-05
as certified by Railway Doctor of Central Hospital,
Maligaon for which he was advised rest, That inspite of
his sickness the applicant could clear the Physical
efficiency test by his shedr diligence and that he was
sure to have passed out the test under norm 2 if it

would have been conducted the same day.e

(11) That the Application praying for a chance to take
the 1500 meters ruhning test under the norm 2 dtd;'
24=01=2005 to CPO, N.,F.Rly, is still pending while the

Selection Process is fast going to be over,

(12) That the Applicant therefore has no alternative than
to approach this Hon'ble Tribunal with the Pregent
Application,

Contdeeo74Pe



VII., Grounds for relief‘with legal provision :

(a) For that tﬁere is reasonable grounds for the
Applicant to take the prescribed physical efficiency
test "of lifting weight of 40 kg. and ability to run
with the weight for a distance of 100 meters within
prescribed qualifying time"™ as advertised in the
employment notice (&nnexure - A Sezies) as the Maximum
to which the candidates would be put to test, That the
1500 m, running test additionally made a criteria for
the physical efficiency test by an executive annexure
 issued on 16=12=2004 is outside of the prescribed

maximum and(;:)therefore is iprelevant,

szfmsbm .

(b) For that the additional test of 1500 m, running

has no nexus in the job descriptionvadvertised in

the employment notice (Annexure - A ' ) and therefore
liable to be declared not required for the selection of

trackman under the said Employment Notice,

(c) For that the Applicant without disputing the
validity of the additional test of 1500 m. running,
approached the respondent authoritges for a fresh
chance only to take the 1500 m, funning test, But the
authorities acted without fairness and with malice in
sitting over the representation ana allowing the
selection to run its course in respect of the other

candidates,

(d) For that the authorities have giolated the funda-
mental right of the Applicant under Article 16 and 21 of
the constitution as the Applicant has been deprived of

contd.‘.‘.B/P.‘ :



VIXII. Details of the remedies exhausted

a fair chance of consideration for an appointment in a civil
post where it is not impossible for the respondents to allow
a second opportunity in view of thei; inability to hold the
test on the scheduled day and in consideration of the
Applicant's illness that prevented him in appearing in the

test on the day to which it was postponed by the authoritgesd

(e) For that the Applicant now 33 yrs may cross the
eligibility limit of age when the next opportunity for

employment will occur in any govermment Department,

That the applicant appealéd to CPO/N.F.Rly/Maligaon

c}&,#oam&.$>ovn«

on 24=-01«2005 (“Annexure = B") for a Second chance but this
was not disposed of officdally, and he was: told verbally

that nothing could be done in this regard,

IX. Matters not previously filed or pending in any other

Couft . or Tribunal ¢-

The Applicant declares that the subject matter(s) of
this application is not pending before any Court of Law, any

other authority or any other branch of the Hon'ble Tribunal,

X, Relief Sought :

That in the premises aforesaid the Applicant hereby
prays that your Lordships may be pleased to call for the
records, issue notices on the responfients to show cause as to
why the impugned Annexure dtd, 16=-12~2004 issued by Senior
Personnel Officer, N.F.Rly.shall not be set aside and quashed

and upon hearing the parties may be pleased to set aside

Contd..‘.‘d9.“
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and quash the said Annexure,

or

to direct the respoﬁdents to allow him ah P opportunity to
take the 1500& running test under the norm 2 of Annexure

dtd, 16=12=04 in view of the long unemployment of the
applicant on the ground of justice, equity and good conscience
or pass such further or other order(s) as your Lordships

may deem £it and proper under the circumstances of the case,

XI. Interim order if any praved for :

No interim order is prayed for in this applieation,
However the Applicant prays for an early hearing of this

Original Application,

{§3}90%ﬁ~§)0v9-

XII., Particular of I.P.0.

g0 (bo2Z2 o2

28/3]05
The Registrar CAT/Guwahati.

IPO Number

L 1)

Date of Issue

To whom payable

Guwahati,

o

Payable at

XIITI. Documents :
Detailed particulars of the documents are in-dicated

in the Index of this Application.’
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VERIFICATION

I, Sri Rupak Das, son of Shri Hirendra Kumar Das,
aged about 33 years, residenf of Railway Qtr.No. 92/A,
East Gotanagar, Maligaon, Guwahati-ll, do hereby declare

and verify as under :-

1. That I am the applicant of the instant application

and as such I am well aware of the facts and circumstances

of the case,

2, That the statements made in the accompanying petition

at Para oococé':'z'oo%zoaotooooooocoootcooo’. and 00!10’000000

are true to my knowledge and belief and those made in

&

Paras .‘..-O-.J...‘(.0000/'.0.......0.‘.... and S G 000000000000
being matters of records I verify believe those to be
true and the rests are my humble submissions before this

Hon'ble Tribunal,

And in verification whereof, I sign this verification

today dated e ‘OJ:'. .O.lj.«-. pas:o <« at Guwahati,

Signature
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NORTHEAST FRONTIER RAILWAY
MALIGAON, GUWAHATI (ASSAM)

Spoclal Rocrultment Driva for Scheduléd Caste
& Scheduled Tribo Candidates
Employment Notice No. NFR-2/2001 Catogoary No. 01

Closing Date :

Appiications ese invlted trom the sligitle SC and ST candidatos fot fitlhg up ©f 535 posls of Trackman
and Khalasiin N.F Refiwey,
THIS RECRVITMENT IS FOR 4
ALIPURDUAR AND KATIMAR.
Plazas read the entiro notification carefully botare titling up the epplication form.
WRITTEN TEST SHALL BE C%NDUOTED ON SAME DAYS FOR ALL FOUR DiVISIONS
MENTIONED BELOW. HENCE CANDIDATES MUST SEND APPLICATION TO ONE OF THE
FOLLOWING DIVISIONS ONLY AS PER THEIR CHOICE. }

’ /ln €as0 & candidato appfies to more than ons division, his/Mmet candidature Is isble to be cancallad.

{(FOUR) DIVISIONS OF N.F RAILWAY 1.E. TINSUKIA: LUMDING,.

Shaat, Photagraphs end in different places of the applcation orm mustbe the same, THIS SHOULD
BE NOTEDVERY CAREFULLY, Any variation may disquality the candidate. Applications should be
sent by ordinary post ONLY. ’

5. The last dats and tims of teceipt of spplication Is 23,11.2001 (5.00 p.m) and H will not b
extonded on any account Applications teceived after the closing date and ime will be summardy
rejocted,

8. Application should be filed in by the candidate In hts or her own
7. imare than one application is received in ong envelop all tho appfications wit be 14{pctad,

8. Candidatos who are working In any govarnment dapastmont of public sector undofukhg should
sondthek appication through their depastment and they should alsc submit 'nQ objuction certificay
alongwith tha applicaton, . [
$. Envalop containing the appilcation and its enclosure sheutd be addressod 10 the Divigloqal
Raliwey Mansgor (Pereonnel) of the ooncornoed division according to the oholce of (i
candldatos suporacribing the words “Applicstion In responee to Employmant Nollce No. i
NFR:2/2001 (Spoclal Recrultmaent Orlvo for SC/ST)® on the lop I side of the onveiop. N
10. Enclosuren ;

The following onclosuros should be proporly stapiod/stiichod along with the apphcation,

A) Coplos of certificatas In fegards lo academic qualification, proof of age, casta, mark sheet must
bo attastod by any of the foliowing suthorities and enclos edalong with application. Pay Beidars printg

handwiltng only.

ookl | tal ber ;596 on the back of the mark sheat/certlicales should also be phatocopied Invesiably,
Spectal dr@vo for fllling up of SC/ST hd (T ) {1) Mombats of Parliament ot Membars of Legisiative Assombly, ‘
Division | - Category of | Jota Breskup of | Addrecs for sonding application {2) Gazalted Otficera of Cenval or Stats Governmant, B
Poet naumber ef{ Vacancics (3) Tahaslidars or Nayab/Oy. Tahaslidars authorlsed to exercise Magstrale Powars,
vacancles [ SC [ ST i (4) Principals or Head Masters of alf recognized Educational nsttitions. D
. . B)Three tocent pasa portcize photagrapha of the applicant with full signature on the freat of e v
Katnar | Trackman 152 67 | 65. | Divisional Raiway Manager (Persannal) photographa, ono gt which should bo pasted I the §pace provided in the application kem and the
Khalast 2 1 1 N.F. Raliway, Kathos, Sthay, . other two staplod/stitched firmly with all enclosures, .
Pin-854108 C) §C and ST candidates must attach caste certificaten In prescrided format 33v0d by Do
Lumding | Mackman 144 s 86 | Divisionl Rtiwey Managor (Parsonnat), ::m’z::r'\l.aumlty. (Formot o! colllllcat.e for SC/ST (s given ot Annexure-8) 1
3 11 24 |NF Ralway, Lumding, Aszam . N ) .
Khalas| s Pin-782 “7y. G, Ase {A} N Yy certificatos/tost idocumants must be in English of Hind. f It is not 33, the
sxact banslation of the sama typed in EnglishvHind and ataslod by any of the authorites menSoned
Alipuravad  Trackman 130 37 | 93 | Giisional Rallway Manager (Porsonnel), 81+ 13.10 (A) above should be produced, .
Khalasi 12 8 6 | N.F Raiway, Afipurduar, Wast Bangal, (8) A candidate who submits any forgod cortficate for securing aligitility shal] be Labis not only b : ’
Pin-736123 : Jection of his candidature for this paricutar rocrultmant but he witl be debarred from appewing tn
u o
Tiaua | Tacrman o 87 | 83 |Oisena Ralway Managet (Pecsonnl) ;:g' :'r:vTo‘:l :r; ﬁ<:‘;‘f.n1ucted by eny 2onal taliways/Raitvay Rwultmonl‘ Boards and will alao be
. :&th? Tinaukia, Assem, {C) Candidates’ e appoiniment wil ba made based on verification of the Caste Cortificats ez,
i - (0) The daclsion of the Divistonal Raiway Manager (P ) of the divisions I al manters relating
Tota! 595 271 358 t ol!lbﬂlty of candidates, allot of €0nVes and any other mater ralated to Ns

Abhrax!:

$ 6C-Scheduied Casts, 8T-Gchetkuted Tribe,

Noh:mcmmbme!vacmmMm, Islonal and mey | o a3 por
fequiroment of tho Rallway. This Raltway wE not be tosponsible for any loas suifered by the candidats
Quo 1o recuction of vacancles,

The Administration raservas the fightto hold sepazats, additional/aupplementary of re-axamination
for all or some of the candidatas,

Ha spplication wiil be pted at NF Raliway Headquariers Ofllce. -

2. Schame for Recrultment :

Tha secrultnent process shall be In
{i) Cbjuctve type written sxamination
(ll) Objective type written axam (Final Tosy) '
(i) Prysicel efficiency togt,  —~ s pas - —ors .
" Successtul candidalos who have comia through tha two stage written tagt wil be subjectad o phys|
officiency leai to assess candidates, fitness for the pest. .
(H . the procedure Is fable to ¢h 90 without any further notice)
The madium for these 1 shall bo Hindi endlar ish,
THE WRITTEN EXAMINATIONS AND PHYSICAL EFFICIENCY TEST SHALL BE HELD AT
DIFFERENT PLACES WITHIN THE JURISDICTION OF NF RAILWAY ONLY, .
3. Job Requlrements ; The post of Trackman Ig baslcally meant-for the maintenance of Rallway
Track. The job entalls ifting of haavy ralls end working with spada, sickle, boater stoel, bar-crow,
take ballast and other P. Way tools kr the upkesp of Track, Bridgss and other rack fixtures.
The posting of the Trackman wil ba in tho Temote ereas of Divistons, The nature of Job Is scuous
and requires a high fevel of phylca! fitness for efficient dischargo of dulies, -
Similar requiremants of physical fithess and job conditions as0 also applicabla in case of Khalasis.
4. Pay Scals:  Rs.2610-60-3150-65-3540/- plus usual allowances as pef the provaliing ratas jor
Trackman, .
R4, 2550-65-2660-60-3200/-
© Khalasl,
$. Minimum Academlc Qualification :
Class Viil pass from recognized educath
(Submisslon of bogus Schoot Cerlificato
8. Age a4 on 01.08.2001
SC/ST 118 to 38 yoors.
Fot Serving Raliway Employes: )
(Who have put In 3 yaara continuous ervice
Upper age fimitls - SC/ST-45 years,
Their application should be sont Bxough e cadro controling authorily,
7. Physlcal Slandard; . ' i )
The candidate must possess sound bodly health and physicel fitness t 60 hard work a3 lncdicated
In “job requirement’, anywhere and at any time throughout the yoor, The physical efficioncy tost
may inter alla nchude lifting welghtof 40 kg, and abilty ts run with e waight for & dlatancs of 100
mis within presciibed Qualitylng time, :
- 8. Modical Standard ;
Candidates selocted In ordar of matll and a3 per existing
oo Ll dcal Wation to aszess el fitness,
9. Eye Sight : 8- (with or without ¢83899) for Trackman und Khalasl,
10. Place ¢! pasting : They can be posted within the jurlsdict

three stages:
(Praliminary Tost)

1t e e r—————
eIV

Pus usual aliowances es per the prevalling ratos for

wil isquailly '™ candidala)

Inchuding Cesual Labotr and Substiutes) .

of the divisions ot N.F Raliway
Howaver, they are faty, {0 aerve Anywhers on N F Ralway, ... . . . . -
11. Payment of I fea/p | axp H vt
Examination Feons : . R )
For SC/ST candicatos : Rs. 10.00 (only postal chargos) N R
12. Mods of Paymerit: Croased tncion Posta) O dar(s) drawn in fevour of PASCAOMN.P Ralitvay,
The postal orders should ba payable st Guwahati, Candid mualwribmwnm.meddmu

on the place provided in the Postal Order(s), Tha dats of Issue of Postal Ordar(s) must not be prior
to h dalo of saue of this Employmoni Notloe, Postal Orders without the seal trom the Lssuing

post office wil not be pled and thelr Idat @ wlll be rejected, Paymentin any other form
will not be accoptod and the applk y tojected,

13. How to apply :

l.Th-cMhmouldnppfylomoOMsbindMmet(Momooow»Danmm
Io their cholce as Per application tormat Given &t Annaxwie-*A* on $90d quality plain paper of A4

sire, .
2. All entilos In the application form should be duly filad in bluo/lack ball point pen, in case any
. “Not apph (NA) should be writton agalnst that column,

wiit bo

ontry Is not appticalie for a candit

3. Full poslal addhass of the candidate with pincoda !ovcovmunueahg with the name of the neavest
Anliway Station and Permanent ackirass mustbe gven., | . )

4. Candidates must sign in futl (and not Inltal} in cittarant places on the agpti form as tndk
horein end not merely wiite thetr namas In Siock capial lottars in signature cotumn,

'n\oclyloMdhnquago(Eng(hhomhd)qcmnnoonhouypwpawnolmncﬂ'd.mﬂ

" o

resarvation rules, will be. ;ml Woud\m:‘— )

shall be fina) and binding on the candidatos and no anquiry or cotrespondonce wil be
entertaingd in his connaction, )

(E} N.F. Raflway shall mimatg only to those lound oligibie toappoar i tho writton test and subsaquent
stages of seleclion. it dags not undertake any 1e3pansidllily for sonding reply ta the cancidales not
selocted or not ealled for wiittervphysical efficloncy tostate. ’
(F) N.F. Raitway Is not fosponsible tor any postas delay and wiong delivary ets, :
(@) The number of vacancies shown In this ploy L notice is p W end may In

o of

] 9 10 axigenciea, .
(H) Candldatos trying o use
thelr didature will be
{1) Impersenation or misbehaviour In
(J) Raltway Adminlstation reserves
physical officlency testntarview,
. {K) Fes any logal action arlsing oul of this
only,

unfalt means or cumuuln‘g {n any form will be dllquﬂlﬂoﬁ g
lied without any notice, =

the oxamination hall will rendar the candidats disquak
tonal i

—red

(L) Do net buy the form from 2y person or agency as nobody has been authorised to sell )
forma. ‘

(M) Rallway sdmintstration Is not ri P for any tnadvertent error In the adverUsement
and wlil not be held for any poatal delay or wrong delivory.

Oy. Chief Personal Officar (Gaz) & Contrellar of Recruitment

e rigni to hotd any 1¢- i of ‘nad

1
IOy

Lnolice the Jurisdiction shafl be CAT/G

It

Annexure-A
APPLICATION FORMAT
(Vo ba filted by the candidate In hisher own handwriting} .l
* Community ** Divislon for which sppiled i
(SC/5T) R { ;
2 "
*'SC-Schoduted Casto; $T-Schaduted Tribe N

°° State cholce for ono Division only outof 4 Divisions 1.0, Allpurduar, Kathat, Lumding & Tingukia, o
(indicate your Dialrict anid State according to present address)
_DISTRICT 8STATE

— (— -

Cpoce b tecent
pastportsize | -
photogragh signed
on the frontof -
photograph by the
candidaty, « .,

t.1do hereby apply for recruitment to Group ‘D’
In response to Employmont Notleo No.
2, Name of the carx :

PORIN e OlVislon of NF Fsltwey -
NFR-272001 CATZGORY NO.01, . - %

3. Father's Name {ShilLate):

PLEV

4.() Oate of Bith (in Chistan o) Daw Yoar ‘

Month
() Age aa on 1.9.2001 : Yoar " Month Days
, | M S
{81) 1t you claim Age relaxaton, Indicate the feason thereof: : : .
F(Docurmntary proot to bo attacheg) . : i
6. Fug

Poalal Adrass for communication: (In capital latiara);

6. Nearost Raliway Station
) i B

LY




 ANNEXURE-A
ARPPLICATION FORMAT v

{To be fillod by the candidate In his/har own handwriting)

z

¢ Community °* Divislon {or which applied
(SCIST)
5T TR
7. $chedulod Caste; ST-Schedule Tribe ‘x(
3tate cholce for one Division only out of 4 Divisions 1.0. /\anurduar Katihar, Lumding & Tinsukla
{Indicate your Dirstrict and State according to prasent address) -
DISTRICT ‘ STATE A
J(!\nwf JIss s
i 1 do hetoby apply for roctuitment to Group ‘D' postin.. Divteion of NF Raliviay L
In msponso to Employment Notice No. NFR 212001, CA‘!::GOF‘Y M) 01 PR
| : . i Y ¢
3 . 141
2 Nameofthe cund!date. SRR W K DA S , ,,"ri:;.j
- P B | ' =1
S R ' 3 I RN 6 4
B S 7% 7R O T T L } R‘-_:.;:‘;;}-;
3 P-dthe:tiNamc (Shn/Late) 1S IR HAL (R EVIONR|AL (KU M / "’“’{: h'
o (ol [ SR
i. - (i)Date of Bir{ﬁ"(i‘ﬁ’ChristianEra): o T pate’ Month ' Year .. _ = K T
| | (o] 1] (o] ] (o172
(i) Ageon 1-9-2008 st e 1 e T Tyl - e Month ittt Oays sesmdtly AR 11
. ! | 1 ! ¥
, ‘ . ' : : R A
(i1} i you claim relaxation, Indicate the roason thereof ; i o [ LS)
{Documentary proof to be attachod) : : . Sae Co 7'>gv»,u,(_m *{7 E

5. FultPostal Addrosa fgr c.omrnumcnllon (ln ("\plmi lo!tor)
o - :A.

t: NNoerest Railway S

i Pemannnl Address (ln capnal !ettem)

R

c/o'...... ‘mm ;zmr Nom KR ;.M»S W

:' ;Roadeane KL\( ({ﬂ//"O e ,32-//? (/5/? Wz ﬁ 07‘/7”"/.?@:.19/{ )
Villgg?w 5 ,JVI A. L. I (. ﬂ.Q.l.\[..'...‘......{..........'.-.' ........................
PoslOlﬂce..._....l.....:....

gggumm ........ §¢@¢ ...... KﬂMKME ....... B




. the o ¢ of phys:caloifaczencytest g Fn IR e,

—1%~
T . - !"‘""""“’"T‘.“.“ a
< STATE THE CATEGORY YOU RELONG TG | «} { _
‘{1, Ingicats Sub-Casle (a)Schcddlgd Caslo v N(‘ e .k-f-v“Y/-\’-'i-*'»’v
(D) SChEAUIed THDE & vvcvvve e s oo oo A S
(i) Orignatly hails from : Distond SR i SHG Slssara o e
Hationality (by bimfdommne) ........... eveneeire x.? n S0 L e evereenes e
2. Areyou employed! if yoars furnish following infenmation |
(a) wi’d'a;mo‘!ma!otﬁcef ......................................... NAo e e s
" b} { A
{b)  Your present dosigNation .. ...ccuvcwevunsa: o s
’ -0 f
(c) " Particulars of working XpLriONCOL I B0y b o I e E
(Documonluri pfoo! to be attached aiong wilh no objection cortificate) \
i1.  Educalion Ouaiiﬂcﬁﬂon: : ' _ ;
L — ‘
Cestnnation | Year & Duwvigion |Percent- Name af Subjocts rl.&oduum. ot» l
pussod Month .. | age of School/College token instruction g}
L marks Boarg/Univarsity L ) §
T c et |y M o Y Engld, 4 ‘ i
113 B amd {540 1| 1B oo Of (Secon oy |CLA Mths,  dipe i)
3 (T N dieocl? / /S eromes S STt 7
1; 3 3-3: H' : '; EC ol CO)] /’7\)5“ "m “E/’7(\L,k ﬂssm E ; '“.
%) IR L : RN : S ﬂdv /‘"\’M i -:
%’:'{7:&“’: ‘L ’l; 1‘ ‘l . ! § i . ULJ') 1 ,/ ﬁ B lr Hi l .'
pravae L2 i oh ) sk 7 olpfechnic T T BT g ]
o wanim “@’5”3""* Hesand Co".‘ Meharpun, Cochon "‘*“l l i 7 P i1 LBk
}' g ] Ef».f'ii*‘sf1(tl am Ml J;c;aqn i S It ;' ghld
"""'l‘ K . - { . ".L‘g‘ ‘ '
12. Marks of idenuﬁcalion (1) Q......:....S.se.s..(.....'.’.'.l.fxz.l,g ....... p21.... LK. %M/{M‘?lh o ;;'L'!;?;i? I
| IR S S 11
()M f'r'.' 'm.\z,(( X T t/A/ “-’”"ﬁb Ty ‘ i ;:‘
13 Dutuns ol posmiomc: ~A C i I e tembt e i sl-;glnf;ii:.;, .
[., Postal Otder No. . Namo of the lssuing - Data of lssuo | ‘i'Ar'n‘dL:fril“",t‘??‘_
. s ' PostOffico | . o b EE E‘%
. . te \' . . . . ] - . % i f 3 {;.
z . ' (PO, Guesshe (L =d 1 o qg00] | RS 710100 1)
| 7 525931 | ROCE T T
: o : JV(,J//, (j/:(\(\/ /3/\0\/‘\": . 1‘, : t,‘%
i i iy . : oy , ! S A1
| TR T A !., o . o v ' t i 'i’\;"
| R 1 Gwm‘w T A Y
! T i ' i . 3 R I TR I . - v RS .j';,.if
' N M Y : .y : | Sl ?«ﬁ
14, List of Documents attached L (1)”““K5AM(°(HJLC ....................... (Z)M”W(C"’LJ”{”J“ &
i+l s 1" ) &,
R ERR bﬁ«lww Cm{s._{. .?..‘Ts.’/.&...(4) wa;..cMA
15, 1do hercby solemnty declare l(:j) MML( Sheed o{ ﬂ:l,{/cc hoie, {,\am o H ”3,.,
(2) thatihave caretulty read the condmons of ehgnbmty advemsed and thatlsausfy them atl 4, '}’ IR R it
(b) that allthe slalement made in mus apphcauons are lrue complete and correct o the bes! of my knowled 33 anq p?"‘ ;_
ﬁ .

{c) thatl understand that in the event of any pamcular 'information given here being found false or mcorrect my cal
ncy in the particd

ture for the examination Is liable to be rejected or cancelled and in the event of eny mis- staiememldtscropg 4
ueing detected sfter my appointmont my sorvlce Is liable to be torminaled without notice! " # it 7Y i ey f‘”
(d) thatlundertake 10 produce all ongmal cerhﬂcates and stalemenl of marks with photocopsed o{ each duly a(te’sleci” A

. | ) M mg‘

Id be provisional subgect to passmg 03 prcscnbad training andﬁf»f _
- [ ){'f tﬁf!%lt 3

Ml

....‘.,.. -
.—-« o

Q"

(e) that in wso’of my fi f aal selectoonlmy apponmment wou

verification of character and antécedents. H NNHEY S ,,‘..,» i Co
{f)" thatl have novor boen‘ dobamed |h'om any exammatlon nor | have been aneswdfprosecutud ana conwcled by 8 cnm %
nait court of involved In any Pmor caeos reglatorod by tha police. ] . S N ,! g,M L
{g) thatif at any slage itis dlscovered lhat {have pald any illegal gratification ln cash or l,ind to anybody !or geulng selaclod
| am liabie to be dlsquallﬁedldlschafged fror}1 service. |, ' |l o il ik 1“ F e ol ng}{! ;
(h) thatl shau ?ot be entslled lo claim any compensahon or any other relief from the Govemment in case of %ny_ 1quiry ik
sustained by me in the course ‘of physlcal eff clency test or during tralnmg : : w A - -;‘E:g PRI
lv!‘\‘ rlI! ( :i . \UPnV\ )ans ‘ i’: ' ,‘:'

Full Signature of the Candlda(e v;‘j:’d"i ?
it

. (in Engtish or Hindi) o
| Eo ‘ ’

1 i | I (" "- .
I SR A Y
i S T O
! I. Poeot .
‘ l' Lo ) i

"‘“!Mml Lﬁ«Hr!ﬂ! - IR e
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PO OF SCHERULED CABTEISCHLEDULED TREE CURTIFICATE

b enrtdy gt Shi S vt st ok f,“ }‘ ...........................................
Lok lfd "" L ":’Iﬁr,'.’ SR RN AR \‘ ..................
, uvuaumwn ...... :/( /‘.";:‘.?..?.? ....................... LTI RN G EFTUR Y AtRERERRET
i."‘ o l“;:l.’ig.‘:)‘?\';‘;nnic«y /'15 f“ NS b Aongslainn ....{.\‘.".,}..?\.2.'..;.'.‘;..)L'...‘.;."!‘.(‘.\..‘....,....... -

vas o Schecuies Cratel Seheduled Taba® Unce!

Foyn Teng whieh iy recognic
1
Tha Cunst ot o (Schicgi'td Carloj order, 1550
i .
il l'"t;:zst.'.u:.on (Sthecu'td Tobu) Ciger, PRI
Tho (‘cr,t ut on {Scheduled Casie) JUnion Termione s} Creer, 185
1o L,on u.fw(ac weduted Tebe) tUnien Teniiones) Of dei, 1951
oy anended by d !ho dmwlcd Caste and Si hiduiod Trves Lists (Mod-feation) Otder, §028, the Bon.,ay Rocrganisalion Acl
PhLY, thy Pun]agRcoxgaphauoa/\ct 1906, i o Stale otH.nachmPch sh Act, 1070 and the Rorh Easterm NLS;(RJOW}&NSUWI
/L‘ 107’)]; ﬂ:’ #}‘{f% i;,ip: ‘E'g H I.” i “ i‘ " ok ‘ . -i'(':,,‘ LI - :’1 R Y
X Q ” faany g ! i :
M3 Tzw Cons;tf‘uu?n (Janmu&&xshmu)Schedwd Casze Ordcr 1056 ;
' g’v\".(l PR H"Z‘ : .
o ‘..,gg ﬂannss*thuuﬁn (Andaman anobarlalands) Sched:.z,ad Tnbo Order, 1059
‘ ’ U7t siag e kb Py h -
- The pa:\;bl&:t!oq(()édm .mdNugur Ha‘vo")Schodutod Coslo Ordor, 1062§ ‘
Tnbo Ordar, 196?

; 4 5 R Cons\nux«on \Ul\a.

o 'Ihapo s.;ful}m (Dagia, und Nugm linvoli) Sohcdulod
bon (Pondrchmry) Schedu%ed Cas e Otdc: 1964
" N ‘5’0

Pmdush) Sc'\edulcd Tnbcs Ordcr 196/

g .lhd Qc&m‘nu

ol t“g‘{}‘n'ﬁ" f?m 30ty
* P c("sd"iut’ogi((} Damon D»cu) gchcdule:l C.mu: Omcr 161
¢ Tha Conamutlon '(Goa, Damon, Dlﬁu)SLhOQUh‘d T.aooO dcr 5068
* .The Con Lidttion (.éagamd)swcdmd Tiihe Owr 1970 ;
‘ " i“‘f"':‘ : "y . ‘ .,n}
2 J«L'"Nhhdbf'&uman ............. AN 1).‘.’.4...‘.\ ...... Dn\.z .......... '. ..................... md!o: nis/ha® fami ly cidinaily msk!e
Vi Jgu/iown ST x.f.‘.l_‘.... ..‘.f T L TS PRSP PR B o(stui 'JDivIsio'\ oftho € %o.' Union f’i
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el ' / :
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: i
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SN EIRT I : Pehr e ! e .
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. ;‘ R ity tma { ﬂ]g“lj,;’ | 'l‘ v F v ooty ”,,-. ‘j:! ""l ]L g4
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INSTRUCTIONS FOR F;HYS!CAL EFFICIENCY TES

Annesora -
>
ANNEXURE

T AND VERIFICATION OF CERTIFICATES

s

call letter.

» Verification of certificates is sched
of the Divisional Fersonrei Gificer. You shouid produce Orig
Community and Educational - Cerlificates otc.
verification. If you fail to bring Original Certificates

your candidaiu

» The norms for

» No marks are awarded for the Physical Effi

-» Physical Efficiency Test is scheduled to be he
Personnel Officer of Division f

re is fiable for cancellation.

Physical Efficiency Test are given below: -

WMale candidatcs

Should be able 6 lift ahd carry
35 Kg. of weight for d distance
of 100 meter in 2 minutes in
one chance withait putting the
weight down and

Should be able to run for a

distance of 1500 meter in 7
‘minutes in one chance

the test for final seléction.

/‘;« Request for ch

uled to be done from 1

cier

icy Test, However zandidzic shsug g

Female Candidates

Should be ab's to Iift and carry
20 Kg. of weight for a distance
of 100 meter in 2 minutes in

one .chance without putting the

weight dowr and

Should be able to run for a
distance of 400 meter in 4

. . ' :
vt s T A e
.'"T...".\!L.u AR TO) wiich g

. -

anging the venue & date of t2st will not be entertained.

> The results of the Physical Efficiehcy Test will be displayed on the same dsiv of test. ‘

Date: 16-12-2004

(«Ml "

Sr. Personne! Officer/Rectt.
NF Railway, Maligaon, Guwahati

Id on 19.01.2005.You should report 'to Divisional
or which you have applied in date and time mentioned in the

/.01 2005 t0 21 01 2205 in ko cifice
inal Certificate of Cate of Birth,
to the Divisional Personnel Officer for
for verification within the prescribed period,

ualify in.

P T
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v To, :

~ "+ The Chief Personncl Officer. &
N.F.Raitway, Maligaon. '

-~ o
: IR
Sir, ‘ .. . L

Sub. : Medical Sickness Report. o !L‘E
Most rcspcclfﬁlly, [ beg to state the following few lines in favour of your kind - 5
considéralion and sympethical order please. : 7 R B ﬁ« - :«;g;
That sir, being a candidate of back log post'1 was called to .appcar for a’ o o
physical cfficiency test on | 9-01-2005 at DRM (P) / LMG ofﬁc.:,efaéainsl EN No.-: .. - AN %
NFR-2/2001 of Group-'D*/Trackman post. My Roll No. is 21708766 (Photocopy of :".i'ft.f
Admit card is enclosed).
That Sir, I have fepoxjed t6 DRM (P) / LMG on 19-01-2005 and submitted my
original certificate, | appcarcd'in Physical Efficiency Test on 19-0 l‘,-2005 to lift an(i o
carry 35 Kg. weight for a diétahce of 100 meter within 2 minutes in one cllanc;. But v ] T
Sir, I could not able to attend in the 1500 meter run co;uluctcd on 20-01-2005 due
to pain_of both knees, At Lumding I was under treatment of Dr.Daimari, Sr.DMO ) :,1;
Lumding Railway Hospital. (Prescription and Medical certificate enclosed), " :
That Sir, | was sufl fering from pain in both kncps for injury w.ef 14-01-2003 o]
and | am under treatment of Dr.D,K.Ghosh; Sr.DMO/Central Hospital, Maligaon, — \ f.
who adviscd me for 30 days rest. But Sir, with my knce pain | ullcndéd in the physical . ‘
test held on 19-01-2005,%} present 1 am under tredtment of D"'r.-DZK..Ghosh,. -
- Sr.DMO/Orthopacdics, Central Hospital, Maligaon. Ul :
| In this conncction Medical certificate issucd by Medical Director, Ccnlral o |
Hospital, Maligaon is enclosed for your kind perusal please. j
In view of above circumstances, | beg to request you 1o kindly allow me o i fé
appear in the 1500 mr. run test when I will be declared fit by Doctor and for this act ' “
of'your kindness | shall remain chr grateful to you. ‘
Thanking you, |
Enel. - - - Yours faithfully, .
1) I’re.ycrip{ion and Medical . L Q-QLAPC’(//( jm ;
poataw 0 mwwow
| . _ ~«  Clo Sri H.K.Das g
. h - Rly. Qr.No0.92/A, East Gotanagar |
- Dated : 24-01-2005 | P.O.-Maligacs, Guwahati-11.
YO Qo -




N.IL.RAILWAY
Office of the .
Mcdical Dircctor : . i
Central Hospital, Maligaon.
. . ) . . /' 5
No. /’///I’C}A/’)/ (,ullhcalc v
' This is to certify that Sti Rupak Das son of Sri Hirendra Kr: 'Das 33yrs. has Y
been under my treatment in the Orthopacdics OPD of Central llospnlal N.F.Railway f
. L 'g?
Maligaon for injury (o his both knees. . }
He is lcc.ommcnd(.d rest from 18-01-2005 for 30 days along wnth medicines - i
and physiotherapy. : . . : 3
L i // . .>‘
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Countc@ignaturc\, of Dr. D.K.Ghose MS Orthopaedic ' :
Medical Director o Sr. DMO/Central Hospital,
eEl BRTE® ~ Maligaon-11,
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To,
The Senior D.P.O.
Lumding.

Sir,

Sub. :Medical Sickness Report.

Most respectfully, 1 beg to state the following few lines in favour of your kind
consideration and sympcthicat order pleasc.

That sir,bcing a candidate of back log post I was called 1o appear fora physiuil '
efficiency test on 19/01/2005 at DRM (P) / LMG office against EN NO.-NFR-2/2001 of
GROUP-‘D’/Trackman post .My Roll No. is 21708766 (Photocopy of Admit card is

That Sir,] have reported to DRM (P)/LMG on 19-01-2005 and submitted by original
certificate. I appeared in Physical Efliciency Test on 19-01-2005 to lift and carry 35 Kg.
weight for a distance of 100 meter within 2.minutes in one chance. But Sir, I could not
able to attend in the 1500 meter run conducted on 20-01-2005 due to pain of both
knees. At Lumding 1 was under treatment of Dr.Daimari, Sr.DMO Lumding Railway
Hospital. (Prescription and medical certificate enclosed).

That Sir, I was suffering from pain in both knees for injury w.ef 14-01-2005 and 1
am under treatment of D.K.Ghosh, Sr.DMO/Central Hospital,Maligaon, who advised me
for 30 days rest. But Sir, with my knee pain ] attened in the physical test held on 19-01-
2005 and-came-ou{ successful in this test under noon 1. | was, under treatment of Dr.
D.K. Ghosh;-Sr.DMO/Orthopacdics; Tentral Hospital, Maligaon. -

In this connection Medical certificate issucd by Medical Director, Central IHospital,
Maligaon is enclosed for your kind perusal pleasc.

In view of above circumstances, 1 beg to request you to kindly allow me to appcar in
the 1500 mtr.run test now as I am  declared fit by Doctor and for this act of your
kindncss I shall remain cver grateful to you.

Thanking you,

Yours faith{ully,
Encl.: 1 i
1.Prescription and Medical Rupsz Das

certificate. Clo Sti HL.K.Das

o2 Call Letter ' ‘ T RIy.Qr.No.92/A, Fast Gotanagar

K@\9

AN

Y

A

3. Fitness Certificate. " P.0.- Maligaon, Guwahati-11
Dated: 29.03.2005.

(ﬁ‘y)py (o The C.P.O. Maligzon, N.I. Rly.
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Office of the ,
Medical Dircclor . .
Central Hospital. Maligaon.

' “Fhis is o certily that Sri Rupak Das son of Sri Hirendra Kr. Das 33yrs. has
been undc;‘ my. treatinent in the Orthopaedics OPD of Central Hospital NLF.Railway

j Mziliguon for injury to his both knees.
He is recommended rest from-18-01-2005 for 30 days along with medicines

and physiotherapy.
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(ifmmlcf%'i;_mnlm'g\ ol _ : Dr. D.K.Ghose MS Orthopacdic
Medical Dircctors ‘ e Sr. DMO/Central Hospital,

. eat EYYEB < Maligaon-11.
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